
NATIONAL COMPANY LAW TRIEI'NAL
NEW DELHI BENCH

NEW DELHI

CORAM:

PRESENT: SH. R, VARDHARA'AN
HON'BLE MEMBER (-')

ATTENDANCE-CUM,ORDER SIIEET OF THE HEARING OF
THE NATIONAL COA{PANY LAWTRIAUNAL ON 07.10,2016

NAMEOFTHE COMpANY: l4/s. Str. Rish Kumarcoet &Anr. V/s,

SECTION OF THE COMPANIES ACT: 397/39a

c. P. NO.45(ND)16
CA. NO

SH. M.K. }IANJURA
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te:'ned counsellofrhe pafries ar. present They have stared that

haveani.ablysettiedthematterandrhererore,thesmemaybedinseda5wirhdrawn rakns nto

consideraton the rubmissons of the lea.ned.ounseL ror the

w thdrawn and sha I be 6nsigned to rccords after 15 due comp etion.

ffAh{Qj Krishan llnjura)
Member (Iudicial)Mefrber (Iudicial)


